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IN THE CENTHAl.. A01.l1NlSIrlA,IIVE TRIBUNAL, ALLAHABM

A,O.JlflafAl BElCH AT .ALLAtiABAD

* • •
Allahabad : #J4fted this 24th dill'" of FebruaIy, 1997

Original Application No. 891 of 1992

i8~"£{igt ; Bqrei~lx..

~QJ:W1;-
Hont ble Mr. Justice B. C. Saksena, v,c.
Hontble Mfa Q.~. Saweli. A. Me

ChamanLa1 SO&:1.of.shri Har Charan La1
It0r~ia9 ~s (T. T. I. Barauni N. E. Railway >.

es~aent of 205/1, Vivek Bihar Janakpur~,
Barellly.

(By sri Rakesh Verma, Advocate)

•••• Applicant

Versus
1. Union of India lhrough Chairmail Railway

Board, Baroda House, NewDelhi.,

2. General Manager (Commercial), N.E. Railway,
Gorakhpur.

3. Chief Personnel Officer, N.E. rakhpur.
40 The D. R. AI., N. E. Railway, sonpur.

(By sri Lalj i Sinha, Advocate)

• • • Resp ond ent s

2 Ii Q e 3 (0 r a ll.
Ltt HOD' qJ.e Mr. Justic e B. C. Saksena t v.. c.

The applicant through this OAhas prayed for an
Qrder or direction to be issued to the respondents to

regularise his entire period as spent on duty from the

date of removal to the date of punishment. He has 4il150

sought a direction to be issued to the respondents to

make him equivalent'in pay to his juniors. The applicant

is claiming arrears of pay an allowances from 1974 to

1991:i

2. An order uooeJ: Rule 14(2) has been passecl
removiAg the applicat from aervice. challenged /!IIIfIIII-

~ B~
st'Deyti:t. ord.eI' through a writ pet.ition filed before the

JuAicature at Allahabad, which was transferredHigh Court of Ioi



.'

- 2-

to this 'Tribunal ani was registered as TANo;8 of 1988.

The saia fA WaS decided by an order passed on 15-2-19~.

The order Gated 11-7_1978 as also the appellate order

dated 6.7-1979 were set asiae. It Was also provided

that ,the respondent. will be at 1iber"bj to ac~ ~n
~L<;;\G"r'

accordace with law. It appears that a Eepitscr1stL n

peti tion which ~e applicant had preferred to the

departmental authorities resulted in further modification

of the order of' punishment. In1tially the punishment

of dismissal from service was imposed by an order dated
11-7-1978. The appellate authority modified it to

reversi on wi th loss of two years seniori ty • The

revisional tautho.rl'b( further modified it and confined

it to reduction to the post OC I.C. with loss of

seniority of one year only. In the present OAt learned

counsel for the applicant submltted that he is confining

his relief to the payment of arrears of full salaJ:y for

tbe period of suspension from 23-8-1972 to 21- 1975.
SO far as the earlier suspension period fr· 28-11-

to 14-10-1970. is concerned, the payment f or the •

has been made. In the counter affidavit the responde ts

in p.ra 11 have very categorically stated that the

period of suspensionjremova.l. from 28-11-1969 to 14-7-1970

aAd 23-8-1972 to 21-5-1915 has been regularised as

period spent on duty and he has been paid full salary.
the r.~7.r>.,e•...Y '-t«

In the rejoinder affidavit, Rt subsequent period of

suspension has been disputed. Wesee no reason to

disbelieve the averments made by the respondents in
the counter cl'ffidavittha't the payment has been made.
and the period. has been regularised as period spent on

duty. Since no other relie'f is calimed, the OAis

\
~
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dismissed and disposed of accordingly having no merit.
'Ihe .pplicant has been admittedly allowed. promotion to

higher posts and.notional fixation has also been done.

He is not aggrievea by denial of arrears of salary on

the basis of notional pro motion to the next higher post.
The parties shall bear their own costs.

I ~~

~~~ Vice Chairman


